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CUSTOMS, EXCISE & GOLD (CONTROL) APPELLATE TRIBUNAL
NEW DELHI

Appeal Nos. C/93/00/NB(SM) & C/94/00/NB({SM)

(Arising out of Order-in-Original No. 1A&R/VZ/2000
dated 5th January, 2000, passed by the Commissioner of
Customs (General), New Delhi)

1. Shri Chandra Sekhar Juneja & .. Appellants
2. Shri Praveen Juneja
(Rep. by None) )

VS.

C.C., New Delhi . . Respondents

(Rep. by Shri S.C. Pushkarna, JDR)
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Per K.K. Bhatia, Member (T):

When these matters were called, none of the

appellants is present. Both the appellants were sent
the notices for hearing to this date by the Registery
of the CEGAT on 11.1.2001. As per the record, these
notices have been duly delivered to the appellants.
There 1is no communication from the appellants eithgr
requesting for adjournment or giving the reasons fof
their absence. It, therefore, appears that the

appellants are not interested in prosecuting their
respective appeals. Both the appeals, therefore, are

dismissed for non-prosecution.

(Announced and dictated in the open Court)

K.K. Bhatia)
Member (Technical)
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